
W do 3% mac—3300099 REGD. NO. D. L.-33004/99

@112 gazette 0f Judia
EXTRAORDINARY

WT Il—m 3—314“: (ii)
PART II—Section 3—Sub—‘section (ii)

mm 1‘: Wm
PUBLISHED BY AUTHORITY

11'. 370] 33%, Winn-13ft 1s, 2013mm 29, 1934

No. 370] NEW DELHI, MONDAY; FEBRUARY 18, 2013/MAGHA 29, 1934

mmmmm

3W

Wif‘ac—vfi, 18 waft, 2013

mm 401(31— 22a; {Fair W a, mm: m mm mm

m,1988(Iasswes)afim11$mmfiflémm$afia
mam ($1355 vat-5) mfimm 7s (31'), arm: 4 W,~1999 am

WI 11?: fr main: mm? m 5 a; 75.000 155.3113 395.870 fim’r

(WET-WWW 13mm) 311? 0.000 mm fir 233.000 Em

(mm/W/afiwfiw 111341 1325213) am am 1303 mm min: Damn?

W(mmmuem‘m’ WWW%)ETW%;

mmfififiwmammm<Wmfi$w3flvmgw$
maifiimgfis-méafimfiamfiaufim)fim, 1997$mtrfiaazrva§
113mm m,1956(1956W48)Efim7,memifirmm
mefiafiaflmmfia$m$mm WWW
mefifiudmmfimm a5} WWW;

(1)WQIWfiWWM—53549.000fi5mfiu7omfi
(am 333 654.204 m :1 700.544 M) W - 251mm 132mm an: a:

22mg 33 emu. xi. 1124 (31). am 16 31%, 2012 am

668 01/2013 (1)



famamm

msemawwaiwaamxmflwmmwgmw
‘wwww‘flgmmm‘amwwawgw$m
afimrwwmwwwwwmwxsawmmm
wmmwmeawimfifimumm‘fimmmcnm

mm)flmgaate(amaselummnWsemmwake(I)

niasetunmxzuammwsemseeawmmmsemzms
wwwmwmmwfiéweemmsmw

flm‘fimgmfiwwwmnfinuzsawammwmw

mama
m‘wfigfi‘mmfiw‘mfimmm
m‘mmfiw‘mm$mm%$memenueamma$nmwxflh
awgggwmmng'fimwmzloz‘gxaie92mm2‘(1£)

SOZI'HE‘MZLufi‘2102$hc‘9t12sz(E)vzummmausmflfiyelgznmm

mmmmgmmw‘nfimmmwcmmm
8mm132(8#192956l)9561‘WgflmmmRMscemseQ

mmaggzfi‘mg”flncnsa&$;m$mg)8oozkmg(mimfilu€mmm£
mm)Mammm‘wammm-mmmm=m

(3mmmgaggmmmmEugen

mime—gwmamfiémmmwwmsemméémg
eamr<$mmawme~ammmwm>21mm

narymmm-MHal-l(m202m31mg202m314:33086289

flap.nus)mgoosrsss—mozs-sesme000-mg#2202m5mm

wmmwummnwAwmmmmwwww

{212mm:20cos-mama‘uaugmzgfim‘iklEh:Women—2magma231w:

meg‘gmzuammggmmgefimwuon'osua‘og0mm

w—Wag-Wmm‘gMQMQvlmg

(991328861)8861‘WWml:mgmmeme.‘3.inf—MAMHercme

11122102‘guefi92

wane)60A11-15192E;m:g321-2212123W—mag;

(3%552m@wagva'oozmagma)um;00085913um018'56‘6

mMOO'omozS'zgs—mwmgmlw(z)

[(105'OHSflIle]MVNICIHOVHLXEI:VICINI:{OEILLEIZVDEll-LL



[W1 11430: 3(ii)] mmmzmw

111111111

Erma an W 3mm in? 2007-08 a; fin: ma fimfi.

gasafiramnat (we 31‘)

(I) (2)

am. saw, 33 In W 2:1an 0.65

W Wis am, 3?)»— m m 1.05

2113334me

Emma-:5 (a’rqfrafir) 2.20

maghmmfirmm 2.40

94:11 #3941111 212113 (31.41.31) 211 3421 3.45

WW (31:313.) maggfium
(33.3.) (an a E? 311 are?)

@Wmm(mm31fififigfi 4.20

121131)

W-

1. mmamfimfiagmfimfifiaafim Inflamma;

mmwmmmm W's-'17":

mm(mfi)a¢rmfim§

(EH?)

(ammmfauwm%

m ‘1an a? m 311?:

2’5 um, 18.504 finfi (arm #1513

684.700 12mm

29.111

WWW am 3’1 mm

311?: 217 um, 363.282 am (am

#15131 736.000 fimfr)

29.111

2.

3110311 I

mmmmmmmm-afimm$mm§m
aafiTafimmfizofimfi.mafiqfifiamammafizmz-Ba;

WWHmd-‘ra?200.00m(afimm)fi7fi3flwmmmefis(afi

wmmm)fiw,2msa¥mm$a§afimmafimmfim



THE GAZETTE OF INDIA : EXTRAORDINARY [PART II~SEC. 3(ii)]

3. miwwwfimwfifififiaafimmfifimm,afia:

WW swam Wmafirm

mafizfimm

m

mm$fit2fifi a’r m¢mam

afirézagvn Eié

mmmmmafi mmaflifi mafiamwfiwm

avfiméawgwafim
Emir-fir“?

4. 'fimmfiafismm%mmfimmm(mfiu

W$Ww¢mafim)$mgfismma¥m$fiumfia
Qwafirsmmaefiaififiamamavmasfimafiéafiwfigam
WWWHQI

5. mafimmfim$mmm$mmmfiwmafimm

Wmfim‘gflfifimafiwgfifiafirfimmmwmmfiam
¢m$mmm%mfimmmmmmmmm

afiflmmmfifififiafimmfimmafiwafimml

6. mammawmmmmmwmmasmflmm
Wmafiafiaufifimfifiafififififiwflmfi$wMI

7. mfiwfi$m1z$m,mfihfiafirmfi$mgfifizfi
afiafiuaffiafimramnl

s. mwmflammamaézoor-osasmufifiimafim

afiavmw,uifimmafitmamfim2fismmafiufizfirm

Wmfiwfiafltmfimfiwfi$fiws$wafimafiw

éafluafimmamsaamn,mafitmm$am@mm-w
Wfimfiafimml

[tn 11'. WET/13013/726/H'ISII/12-13/GfiIfi—WWMBZ—741) 333M]

W W, WW

, I , I ‘ I »......M......m.,... ,. w .mmmm WW. .

W I III



[WT II~V§V€ 3(ii)] W an m : 31mm 5

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

NOTIFICATION

New Delhi, the 18th February, 2013

SD. 401(E).— Whereas by notification of the Government of India in the Ministry
of Surface Transport (Roads Wing) number 8.0. 78 (E), dated the 4‘h February, 1999,
issued under section 11 of the National Highways Authority of India Act, 1988 ( 68 of

1988), the Central Government has entrusted the stretch from kilometer 75.000 to

kilometer 395.870 (Vijayawada —

Vishakhapatnam Section) and from kilometer 0.000

to kilometer 233.000 (Visakhapatnam‘ — Orissa/Andhra Pradesh Border section) of

National Highway No. 5 in the State of Andhra Pradesh to the National Highways
Authority of India (hereinafter referred to as the “Authority”);

And whereas, in exercise of the powers conferred by section 7 of the National

Highway Act 1956 (48 of 1956) read with National Highways (Fees for the Use of

National Highways Section and Permanent Bridge - Public Funded Project) Rules,
1997, National Highways (Rate of Fee) Rules, 1997 and National Highway Fee

(Determination of Rates and Collection) Rules 2008, the Central Government by
notification of the Government of India authorized the Authority for levying and

collecting fee on mechanical vehicles for the use of stretch as follows:

(i) Vide 8.0. No. 1124 (E) dated 16th May, 2012 for the stretch from km. 49.000 to

km. 2.870 (new chainage from m204 to km 700.544) Champavati —

Kopperla section on National Highway No 5 in the State of Andhra Pradesh,

(ii) Vide $0. No. 1709 (E) dated 26th July, 2012 for the stretch from km 2.870 — Km

0.00 and Km 395.870 — Km 358.000 (new chainage from km 700.544 to km

741.255) Vishakhapatnam — Ankapalli section on National Highway No. 5 in the

State of Andhra Pradesh.

And whereas, pursuant to the provision of section 14 of the National Highways
Authority of India Act, 1988 (68 of 1988), the Authority has entered into an A eement

(hereinafter referred to as said agreement) with M/s Transstroy Anandapuram —

Visakapatnam — Anakapalli Tollways Pvt. Ltd., having its registered office at 8-3-

833/104, Main Road, Kamlapuri Colony, Hyderabad — 500 073, Andhra Pradesh

(hereinafter referred to as the “Concessionaire"), the successful bidder for bids

submitted on 30.03.2012 for the development of Anandapuram — Visakhapatnam —

Ankapalli section from Km 20.224 - Km 0.00 and Km 395.870 — Km 358.800 ( new

chainage Km 682.980 to Km 741.202) on National Highway No. 5 (hereinafter referred

to as the “said section”) to six lane and operation and maintenance of the said section.

Now, therefore, in exercise of the powers conferred by section 8A of the National

Highways Act, 1956 (48 of 1956), read with rule 3 of the National Highways Fee

(Determination of Rates and Collection) Rules, 2008 and amended from time to time

(hereinafter referred to as the “Rules”), and in supersession of the notifications of the

Government of India in the Ministry of Road Transport and Highways number 8.0.

1124(E), dated the 16th May, 2012 and 8.0. 1709 (E), dated the 26th July, 2012 except
as respects things done or omitted to be done before such supersesswn, the Central

Government, having regard to the expenditure involved in building, maintenance,

66 86rtlx3~1
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management and operation of the said section, interest on the capital invested,
reasonable return, the volume of traffic and the period of the agreement entered into

between the authority and the concessionaire, hereby notifies that there shall be levied
and collected fees on mechanical vehicles for the use of the said section at the rate

specified in columns (2) of the Table 1 for net road section length of 58.222 Kms for

use of the four and more lane sections (hereinafter referred to as “base rate”) on the

Type of Vehicles specified in column (1) of the Table 1 below, and authorizes the said
Concessionaire to collect and retain the fee on and from the date of commercial

operation or publication of this notification in the Official Gazette, whichever is later,
till the termination date as specified in the agreement;

/

TABLE—1

Type of vehicle Base rate of fee per
km for the base year

2007-08

(in Rupees)
(1) (2)

Car, Jeep, Van or Light Motor Vehicle 0.65

Light Commercial Vehicle, Light Goods Vehicle or Mini Bus 1.05

Bus or Truck (Two Axles) 2.20

Three —- axle commercial vehicles 2.40

Heavy Construction Machinery (HCM) or Earth Moving 3.45

Equipment (EME) or Multi Axle Vehicle (MAV) (four to six

axles)
Oversized Vehicles (seven or more axles) 4.20

Notes : -

1. The fee levied and collected hereunder shall be due and payable at the following
Toll Plazas for the distance specified for such Toll Plazas:

Location of Toll Plazas (chainage) Length (in km) for

which Fee is payable
Km 18.504 ( new chainage Km 684.700) near village 29.111

Gambheeram in District Visakhapatnam
Km 363.282 ( new chainage 736.000) near village Sirsipally in 29.111

District Visakhapatnam

2. The rate of monthly pass for a person who owns a mechanical vehicle registered
for non- commercial purposes and resides within a distance of twenty kilometers from

the toll plaza is Rs. 200.00 (Rupees Two Hundred only) for the year 2012-13 and is

subject to revision every year as per the provisions of the National Highways Fee

(Determination of Rates and Collection) Rules, 2008.

3. For multiple journey on the highway section, passes shall be issued at the

following rates, namely.
Amount Payable Maximum number of one Period of validity

way journeys allowed

One and half times of the fee for Two Twenty four hours

one way journey from the time of

payment
Two—third of amount of the fee Fifty or more One month from date

payable for fifty single journeys of payment
or more
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4. Fee for commercial vehicle (excluding vehicles plying under national permit)
registered in the district where the fee plaza falls shall be 50% of the prescribed rate
for that category of vehicle provided no service road or alternative road is available for
use of such commercial vehicle.

5. Mechanical vehicle which is loaded in excess of permissible load specified for its
category under the Rules, shall be liable to pay fee at such rates which is applicable
for the next higher category of the vehicles and shall not be entitled to make use of the
highway section unless the excess load has been removed from such mechanical
vehicle.

6. A11 definitions including category of mechanical vehicles, its permissible load,
category of exempted vehicles, service road, alternative road etc. shall be as per
definitions specified in the said Rule.

7. The fee rates shall be displayed for information of the users in accordance with
rules 12 of the said Rule.

8. Based on the base rate of fee per km for the base year 2007-08 as mentioned in
Table-l, the actual amount of fee to be charged from the mechanical vehicles and the
discounts will be calculated by the authority and revised annually in accordance with
the rule 5 of the said rules and the same shall be published in at least one newspaper,
each in English and vernacular language accordingly, provided that no rey‘ision shall
be effected within six months.

[F. No. NHAI/l3013/726/CO/12-13/GC -Visakhapatnam (682-741) BOT]

ALKESH SHARMA, Jt. Secyj
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